
Jahnavi (Steno) & RSN (PS) 

IN THE NATIONAL COMPANY LAW TRIBUNAL 
AMARAVATI BENCH 

(Through Hybrid Mode) 
Item No.1 

IA (IBC)/398/2026, & IA (IBC)(Liq.)/6/2026 in  
CP (IB)/12/7/AMR/2025 

(Admitted on 20.08.2025) 

IN THE MATTER OF: 

Canara Bank    … Petitioner/Financial Creditor  

Versus 

Sri Krishna Stockist & Traders Pvt Ltd     
     … Respondent/Corporate Debtor  
  
Under Section:  7, 12, 33(2) of IBC, 2016 
      Regulation: 40 of IBBI Regulations, 2016 
 

Order delivered on 14.10.2026 
 
CORAM: 

SHRI KISHORE VEMULAPALLI, HON’BLE MEMBER (JUDICIAL) 
SHRI UMESH KUMAR SHUKLA, HON’BLE MEMBER (TECHNICAL) 
   
PRESENT: 

In CP 
Resolution Professional :   Mr. Chillale Rajesh 
 
In IA (IBC)/398/2026 &  
IA (IBC)(Liq)/6/2026  
For the RP/ Applicant :  Mr. M.M. Viswaraj, Adv. 
  

ORDER 

 Order pronounced and recorded vide separate sheets. Application 

bearing IA (IBC)/398/2026 filed by the RP is dismissed, and Application 

bearing IA (IBC)(Liq.)/6/2026 in CP (IB)/12/7/AMR/2025 filed by the RP 

is allowed, and Liquidator is appointed. 

 
 
  Sd/-      Sd/-  
(UMESH KUMAR SHUKLA)   (KISHORE VEMULAPALLI) 
   MEMBER (TECHNICAL)         MEMBER (JUDICIAL) 

 
 

  



IN THE NATIONAL COMPANY LAW TRIBUNAL 

AMARAVATI BENCH AT MANGALAGIRI 
(Exercising powers of Adjudicating Authority under  

The Insolvency and Bankruptcy Code, 2016) 

 

IA(IBC)(Liquidation)/6/2026 

in CP(IB)/12/7/AMR/2025 

AND  

IA(IBC)/398/2026 in 

CP(IB)/12/7/AMR/2025  

 

IN THE MATTER OF CP(IB)/12/7/AMR/2025: 

Canara Bank 

………….... Petitioner/ Financial Creditor 

Versus 

Sri Krishna Stockist & Traders Private Limited 

…………………... Respondent/ Corporate Debtor 

 

AND IN THE MATTER OF IA(IBC)(Liquidation)/6/2026: 

Under Section 33(2) of the Insolvency 

and Bankruptcy Code, 2016 

Mr. Chillale Rajesh 

Resolution Professional of  

Sri Krishna Stockist & Traders Private Limited 

B-725, Western Plaza, OU Colony, 

HS Darga, Manikonda,  

Hyderabad-500008, Telangana  

.......... Applicant/ Resolution Professional 

 

AND IN THE MATTER OF IA(IBC)/398/2026:  

Under Section 12 of the Insolvency and 

Bankruptcy Code, 2016 read with 

Regulation 40 of the Insolvency and 

Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) 

Regulations, 2016 

Mr. Chillale Rajesh 

Resolution Professional of  

Sri Krishna Stockist & Traders Private Limited 

B-725, Western Plaza, OU Colony, 

HS Darga, Manikonda,  

Hyderabad-500008, Telangana. 

... Applicant/ Resolution Professional 
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ORDER DELIVERED ON:  14.10.2026 

 

CORAM:  HON’BLE SHRI KISHORE VEMULAPALLI, MEMBER (JUDICIAL)  

HON’BLE SHRI UMESH KUMAR SHUKLA, MEMBER (TECHNICAL) 

 

PRESENT: 

In CP 

Resolution Professional (RP) : Mr. Chillale Rajesh 

In IA (IBC)/398/2026 &  

IA (IBC)(LIQ)/6/2026 

For the RP/ Applicant  : Mr. M.M. Viswaraj, Adv. 

COMMON ORDER 

[PER: BENCH] 

IA(IBC)(Liquidation)/6/2026 in CP(IB)/12/7/AMR/2025  

 This Interlocutory Application bearing No. 

IA(IBC)(Liquidation)/6/2026 (hereinafter referred to as the “IA 6/2026”) 

was e-filed on 09.08.2026 and physically filed vide Diary No. 1527 dated 

14.08.2026 by Mr. Chillale Rajesh, Resolution Professional (hereinafter 

referred to as the "Applicant" or the "RP") of  Sri Krishna Stockist & 

Traders Private Limited (hereinafter referred to as the "Corporate 

Debtor") under Section 33(2) of the Insolvency and Bankruptcy Code, 

2016 (hereinafter referred to as the "IBC" or "Code") seeking the 

following reliefs: 

(i) Pass an order for liquidation of the Corporate Debtor under Section 

33(2) of the Code;  

(ii) Appoint Insolvency Professional (hereinafter referred to as the “IP”), 

Mr. Mannava Divakara Sarma, bearing IBBI Registration No. 

IBBI/IPA-001/IP-P-01192/2018-19/11917, having a valid 
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Authorisation for Assignment (hereinafter referred to as the “AFA”) 

up to 31.12.2026, as the Liquidator of the Corporate Debtor;  

(iii) Pass such other and further orders as this Adjudicating Authority 

may deem fit and proper, in the facts and circumstances of the case. 

2. The facts of the case as averred by the Applicant are summarized 

below: 

(i) A Petition bearing no. CP(IB)/12/7/AMR/2025 for initiation of the 

Corporate Insolvency Resolution Process (hereinafter referred to as 

the “CIRP”) was filed by the Canara Bank (hereinafter referred to 

as the “Canara Bank”) under Section 7 of the Code read with Rule 

4 of the Insolvency and Bankruptcy (Application to Adjudicating 

Authority) Rules, 2016 (hereinafter referred to as the "IB Rules"), 

wherein this Adjudicating Authority vide its Order dated 20.08.2025, 

admitted the Corporate Debtor into CIRP and appointed the 

Applicant as the Interim Resolution Professional (hereinafter 

referred to as the “IRP”). 

(ii) The Applicant made the public announcement in Form-A under 

Regulation 6 of Insolvency and Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) Regulations, 2016 

(hereinafter referred to as the “CIRP Regulations”) on 23.08.2025 

in ‘Mana Telangana’ All Telangana Editions (Regional Language), 

‘Prajashakthi’ All Andhra Pradesh Editions (Regional Language) 

and ‘Financial Express’ All Andhra Pradesh & Telangana Editions 
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(English Language) - Common Edition (English language) inviting 

the claims by 03.09.2025. 

(iii) In compliance with Regulation 13 of the CIRP Regulations, the 

claims received were verified, the list of creditors was finalized and 

a report on the constitution of the Committee of Creditors 

(hereinafter referred to as the “CoC”) under Regulation 17(1) of the 

CIRP Regulations was filed by the IRP/ Applicant vide 

IA(IBC)/298/2025, which was taken on record by this Adjudicating 

Authority, vide its Order dated 24.09.2025. 

(iv) In the 1st meeting of the CoC held on 18.09.2025, the Applicant was 

confirmed as the RP in accordance with the provisions of Section 

22(2) of the Code. 

(v) Upon verification of records, it was observed that the Corporate 

Debtor had filed its audited financial statements up to the financial 

year ending 31.03.2014 and the Income Tax Returns up to the 

Assessment Year 2018-19, and no financial statements, annual 

returns, or other statutory filings were available on record for the 

subsequent period. 

(vi) In view of the continued non-cooperation, the Applicant filed IA No. 

327/2025 under Section 19(2) of the Code, before this Adjudicating 

Authority, after which the suspended Directors submitted the 

financial statements of the Corporate Debtor as on the Insolvency 

Commencement Date, which placed before the CoC. 
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(vii) During the 1st meeting of the CoC held on 18.09.2025, the Applicant 

apprised the CoC members about the assets of the Corporate 

Debtor based on the information available from public records, and 

preliminary verification conducted by the Applicant. The Applicant 

also filed the First Progress Report before this Adjudicating 

Authority vide IA (IBC)/373/2025. 

(viii) The 2nd meeting of the CoC was held on 16.10.2025, wherein the 

overall status and financial position of the Corporate Debtor were 

comprehensively discussed and it was noted that the stocks and 

inventory of the Corporate Debtor had already been sold by the 

Creditors prior to the commencement of the CIRP and out of the 

immovable properties of the Corporate Debtor exclusively 

mortgaged to the IDBI Bank, two have already been sold under the 

provisions of the Securitisation and Reconstruction of Financial 

Assets and Enforcement of Security Interest Act, 2002 (hereinafter 

referred to as the “SARFAESI”). Further, out of the remaining 

asset, which is a parcel of land admeasuring 9,196 square yards, 

situated at Survey No.362/7, Kapavaram Village, Devarapalli 

Mandal, West Godavari District, Andhra Pradesh, an area of 

3,678.40 square yards has been acquired by the National Highways 

Authority of India (hereinafter referred to as the “NHAI”)/ GAIL 

(India) Limited (hereinafter referred to as the “GAIL”) for public 

purposes, and only a balance 5,517.60 square yards remains 

available for sale. Even in the balance land, there are certain legal 

issues concerning approximately 500 square yards, due to which  
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all four auctions under the SARFAESI by the IDBI Bank have failed 

due to lack of bidders. Considering the above, the CoC concluded 

that proceeding with valuation, preparation of the Information 

Memorandum, and inviting Resolution Plans would be a futile 

exercise, leading only to unnecessary expenditure of time and CIRP 

costs without any practical benefit to stakeholders and therefore, 

with 100% voting share, resolved to liquidate the Corporate Debtor 

under Section 33(2) of the Code.  

(ix) Pursuant to the above resolution, the Applicant filed 

IA(IBC)(Liquidation)/1/2026 (hereinafter referred to as the "IA 

1/2026") before this Adjudicating Authority seeking to initiate the 

liquidation proceedings against the Corporate Debtor and appoint 

the IP recommended by the CoC as the Liquidator. As the IP 

recommended by the CoC did not belong to the East Zone Panel, 

the IA 1/2026 was disposed of vide order dated 03.07.2026 of this 

Adjudicating Authority, by granting liberty to the RP and the CoC to 

file fresh application under Section 33(2) of the Code, along with the 

recommendation of an eligible IP/ Insolvency Professional Entity 

(hereinafter referred to as the “IPE”). 

(x) Thereafter, the Applicant, after duly circulating the agenda to all the 

members, convened the 7th Meeting of the CoC on 18.07.2026, 

(which was continued on 24.07.2026), wherein, the CoC, after 

detailed deliberations, unanimously resolved, with the requisite 

voting share, to recommend the appointment of Mr. Mannava 

Divakara Sarma, as the Liquidator for conducting the liquidation 
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process of the Corporate Debtor and authorised the Applicant to file 

a fresh application before this Adjudicating Authority under Section 

33(2) of the Code. 

IA(IBC)/398/2026 in CP(IB)/12/7/AMR/2025 

3.  The CoC, in its 7th Meeting held on 18.07.2026, also observed that 

the pendency of the IA 1/2026 from 27.11.2025 till its disposal on 

30.06.2026 materially impeded the progress of the CIRP and, therefore, 

resolved, by the requisite majority, that the said period ought to be 

excluded from the computation of the CIRP period and authorised the RP 

to file an application seeking exclusion of the said period. Thereafter. an 

application seeking exclusion was filed and numbered as 

IA(IBC)/348/2026 (hereinafter referred to as the “IA 348/2026”), but was 

subsequently withdrawn on 24.08.2026, as the RP decided to seek 

extension of the CIRP period instead of exclusion. 

4. Thereafter, the Interlocutory Application bearing No. 

IA(IBC)/398/2026 (hereinafter referred to as the "IA 398/2026") has been 

e-filed on 09.09.2026 and physically filed vide Diary No. 1733 dated 

10.09.2026 by the Applicant under Section 12 of the Code read with 

Regulation 40 of the CIRP Regulations  seeking for the extension of CIRP 

of the Corporate Debtor by 227 days, from 16.02.2026 to 30.09.2026, in 

terms of Section 12 of the Code. It is stated in the IA 398/2026 that: 

(i) The CIRP of the Corporate Debtor commenced on 20.08.2025 and 

the initial period of 180 days of the CIRP expired on 15.02.2026, 
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and accordingly, the last date for completion of CIRP was 

16.02.2026. 

(ii) Thereafter, the matter regarding extension of the CIRP period was 

placed before the CoC for consideration in its 8th meeting held on 

03.09.2026 and the CoC, in accordance with the provisions of 

Section 12 of the Code and Regulation 40 of the CIRP Regulations, 

resolved with 69.8% of the voting share (no votes were cast against 

and 30.2% of the voting share abstained), to seek extension of the 

CIRP period by 227 days, i.e., from 16.02.2026 to 30.09.2026 and  

authorised the RP to take all necessary steps for giving effect to the 

resolution seeking extension of the CIRP period. 

ANALYSIS AND FINDINGS: 

5. We have heard the RP, the Counsel for the RP and perused the 

records carefully. 

6. Before proceeding further, we consider it appropriate to peruse the 

facts of the case: 

(i) This Adjudicating Authority vide its Order dated 20.08.2025 in 

Section 7 Petition filed by the Canara Bank, admitted the Corporate 

Debtor into CIRP and the Applicant (Mr. Chillale Rajesh), who  was 

proposed by the Canara Bank, was appointed as the IRP.  

(ii) The 1st meeting of the CoC was held on 18.09.2025, wherein the  

following deliberations/ discussion took place: 
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(i) The Applicant informed that based on the public announcement 

made on 23.08.2025, the claims were received from the Canara 

Bank, IFCI Limited and IDBI Bank Limited as Secured Financial 

Creditors and Income Tax Department as Operational 

Creditors, which have been admitted. 
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(ii) Based on the claims received, the Applicant constituted the 

CoC with Canara Bank, IFCI Limited and IDBI Bank Limited 

having voting share of 69.8%, 19.0% and 11.2% respectively: 
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(iii) The Applicant informed that the Corporate Debtor has filed 

Annual Reports only up to financial year ending 31.03.2014 and 

presented the balance sheet analysis as below: 
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(iv) The Applicant  also presented the security Interest held among 

respective creditors, which is reproduced below:  
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(v) The Applicant was appointed as RP with 88.8% voting share of 

the CoC. The relevant extract of the minutes are as below: 
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(vi) The Applicant proposed his fee @ Rs. 3,00,000/- per month 

plus applicable taxes, however, the CoC advised the Applicant 

to defer this matter to the next meeting of the CoC. 

(vii) Proposal to appoint M/s G. Joshi & Co. (Support Services) for 

day to day activities in the CIRP Process at a fee of 

Rs.1,00,000/- per month + applicable taxes was deferred  to the 

next meeting of the CoC. The relevant extract of the minutes 

are as below: 
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(iii) The 2nd meeting of the CoC was held on 16.10.2025, wherein the  

following deliberations/ discussion took place: 

(a) The CoC resolved with 100% voting share of the CoC, to 

liquidate the Corporate Debtor and authorised the Applicant to 

make necessary application to this Adjudicating Authority. The 

relevant extract of the minutes are as below: 
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(b) The CoC with 100% voting share of the CoC, fixed the 

remuneration of the IRP/ RP Mr. Rajesh Chillale at 

Rs.2,00,000/- per month/ or part thereof plus applicable taxes 

(including RP support services) from the date of appointment of 



Page 18 of 57 

IRP till the date of liquidation of the Corporate Debtor). The 

relevant extract of the minutes are as below: 
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(iv) Thereafter, the Applicant filed the IA 1/2026 on 27.11.2025 seeking 

the liquidation of the Corporate Debtor.  

(v) Since the balance sheet of the Corporate Debtor as on 31.03.2018 

considered by the CoC for taking a decision to liquidate the 

Corporate Debtor reflects the assets of Rs.143.50 crores including 

intangible assets of Rs.125.34 crores, this Adjudicating Authority 

vide its Order dated 11.02.2026, remanded back the matter to the 

CoC for reconsideration in light of the latest financial statements. 

(vi) The 3rd meeting of the CoC was held on 02.03.2026, wherein the  

following deliberations/ discussion took place: 

(a) It was observed that as per the Audited Balance Sheet as on 

20.08.2025, the Corporate Debtor has tangible assets of 

Rs.23.33 crores, whereas the suspended board has provided 

only details of assets to the extent of Rs.2.66 crores. The 

relevant extract of the minutes are as below: 
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xxxxxxxxxxxxxxxx 

 

(b) Based on the RP’s submissions and deliberations in the 

meeting, the CoC formed the opinion that the liquidation of the 

Corporate Debtor will result in better value than resolution under 

CIRP. The relevant extract of the minutes are as below: 
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(c) Pursuant to Regulation 39D of the CIRP Regulations, the 

Members of the CoC opined that in terms of Regulation 4(1A) 

of the Insolvency and Bankruptcy Board of India (Liquidation 

Process) Regulations, 2016 (hereinafter referred to as the 

“Liquidation Regulations”) the Liquidator fees shall be 

discussed and approved in the 1st Stakeholders' Consultation 

Committee (hereinafter referred to as the “SCC”) or 

subsequent SCC meeting post approval of the liquidation of the 

Corporate Debtor. The relevant extract of the minutes are as 

below: 
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(d) Pursuant to Regulation 39B of the CIRP Regulations, the CoC 

with 100% voting share of the CoC, approved the estimates to 

meet liquidation costs of the Corporate Debtor at Rs.5.00 lacs 

for the period of 12 months. The relevant extract of the minutes 

are as below: 
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(e) Pursuant to Regulation 39BA of the CIRP Regulations, the CoC 

with 100% voting share of the CoC, resolved that the RP and 

the CoC shall keep exploring the possibility of compromise or 

arrangement during the period, the application to liquidate the 

Corporate debtor is pending before the Adjudicating Authority. 

The relevant extract of the minutes are as below: 
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(vii) During the course of hearing dated 09.03.2026, the RP submitted 

that in compliance with the order dated 11.02.2026, all balance 

sheets were placed before the CoC for taking a decision on whether 

to proceed with the CIRP or liquidation. It was further submitted that 

the voting process has been completed and the CoC has resolved 

to proceed with the liquidation of the Corporate Debtor and sought 

time to file the hard copies of the same. 

(viii) The RP vide Diary No. 486 dated 16.03.2026,  filed the Compliance 

Memo dated 16.03.2026 stating that after due notice to all the CoC 

members, the RP convened the Meeting of the CoC on 02.03.2026, 

wherein the audited balance sheets/ financial statements of the 

Corporate Debtor as on CIRP period were placed and discussed in 

detail. The members of the CoC deliberated upon the financial 

position of the Corporate Debtor, viability of resolution, and the 

value likely to be realized in liquidation. After detailed deliberations, 

the CoC, with requisite voting share, again resolved to liquidate the 

Corporate Debtor, and formed the opinion that the liquidation of the 

Corporate Debtor would result in better value maximization, and 

continuation of CIRP would not be beneficial to the stakeholders.  

(iii) During the course of hearing dated 17.03.2026, the RP sought three 

weeks’ time to place on record the Memo clarifying the CoC 

decision for appointment of the Liquidator. Pursuant to this 

Adjudicating Authority Order dated 17.03.2026, the RP vide Diary 

No.597 dated 06.04.2026, filed Memo dated 06.04.2026 stating that 

the lead member of the CoC, Canara Bank, holding 69.8% voting 
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share, vide its email dated 24.03.2026, has informed that the 

process of appointment of the Liquidator involves calling for 

quotations from a panel of IPs and selection based on an eligibility 

matrix, which would take a minimum period of one month. During 

the course of hearing dated 06.04.2026, the RP sought further two 

weeks’ time to file a Memo with regard to name of the proposed 

Liquidator enclosing the Minutes of the meeting of CoC of the 

Corporate Debtor.  

(ix) The 4th meeting of the CoC was held on 16.04.2026, wherein the  

following deliberations/ discussion took place: 

(a) It was informed by the RP that the suspended board has 

provided the breakup details of Fixed Assets Schedule as per 

the audited Balance Sheet for the Financial year 2024-25 & as 

per the Provisional Balance Sheet as on 20.08.2025 was  

discussed. The relevant extract of the minutes are as below: 

 
xxxxxxxxxxxxxxx 
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(b) Pursuant to Section 34 of the Code, 2016, the CoC with 100% 

voting share of the CoC, resolved to appoint Sri K.B Kumar IBBI 

Registration No. IBBI/IPA-002/IP-N01314/2025-2026/14511 as 
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the Liquidator for the liquidation of the Corporate Debtor. The 

relevant extract of the minutes are as below: 

 
xxxxxxxxxxxxxxxxx 
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(x) Pursuant to this Adjudicating Authority Order dated 06.04.2026, the 

RP vide Diary No. 800 dated 05.05.2026, filed Memo dated 

29.04.2026 stating that the CoC in its 4th Meeting held on 

16.04.2026, with 100% voting share, unanimously resolved to 

appoint Mr. Kopuri Barnard Kumar (K.B Kumar) as the Liquidator of 

the Corporate Debtor. The written consent of the proposed 

Liquidator, along with his Certificate of Registration & AFA and 

minutes of the 4th  meeting of the CoC were also enclosed with the 

Memo. 

(xi) During the course of hearing dated 03.06.2026, the CoC was 

directed to file a Memo clarifying the legal position with regard to 

the appointment of the Liquidator, taking into consideration of the 

provisions of the Code amended vide the Insolvency and 

Bankruptcy Code (Amendment) Act, 2026, which has come into 

force with effect from 26.05.2026. 

(xii) The 5th meeting of the CoC was held on 09.06.2026, wherein the   

CoC with 100% voting share of the CoC, reaffirmed its earlier 
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decision recommending Mr.  K. B. Kumar, as the Liquidator. The 

relevant extract of the minutes are as below: 

 
xxxxxxxxxxxxxxxxxxxx 
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(xiii) Pursuant to this Adjudicating Authority Order dated 03.06.2026, the 

RP vide Diary No. 1012 dated 16.06.2026,  filed Memo dated 

15.06.2026 stating that the CoC after due deliberations ratified and 

reaffirmed its earlier decision, with 100% voting share, 

recommending Mr. K.B. Kumar for appointment as Liquidator of the 

Corporate Debtor. 

(xiv) During the course of hearing dated 17.06.2026, the RP sought two 

weeks’ time to file a Compliance Memo along with the resolution of 

the CoC recommending the name of an IP for appointment as the 

Liquidator from the panel prepared by the IBBI in accordance with 

the provisions of Section 34 of the IBC read with Regulation 3A of 

the Liquidation Regulations.  

(xv) The 6th meeting of the CoC was held on 22.06.2026, wherein the  

following deliberations/ discussion took place: 

(a) CoC emphasised that recommendation of proposed Liquidator 

or changing  of the proposed Liquidator needs approval from 
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higher committees. In the absence of any  written orders the 

same cannot be taken up. The relevant extract of the minutes 

are as below: 

 
xxxxxxxxxxxxxx 

 

(b) The CoC requested the RP to consider in reduction in RP fee 

or a consolidated amount until the liquidation is approved, given 

that lenders are incurring costs without any recovery in sight. 

The relevant extract of the minutes are as below:  
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(xvi) Pursuant to the order dated 17.06.2026, the RP vide Diary No.1130 

dated 02.07.2026, filed a Memo along with Minutes of the 6th 

Meeting of the CoC held on 22.06.2026 stating that the matter was 

deliberated in the aforesaid CoC meeting, wherein the Members of 
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the CoC opined that Mr. K.B. Kumar’s appointment as the Liquidator 

is in accordance with the provisions of Section 34 of the IBC and 

Regulation 3A of the Liquidation Regulations and he is from the 

panel prepared by the IBBI and thus reaffirmed the resolution dated 

09.06.2026 passed by the CoC in its 5th meeting held on 09.06.2026 

with 100% voting share of the CoC, to appoint Mr. K.B. Kumar as 

the proposed Liquidator for conduct of liquidation process of the 

Corporate Debtor and that in the event this Adjudicating Authority is 

not inclined to appoint the IP as recommended by the CoC, it may 

appoint any other eligible IP from the panel maintained by the IBBI 

in accordance with Section 34 of the Code and other applicable 

provisions. 

(xvii) During the course of hearing dated 03.07.2026, this Adjudicating 

Authority taking into consideration the Section 34 of the Code, 

Regulation 3A of the Liquidation Regulations and ‘Insolvency 

Professionals to act as Interim Resolution Professionals, 

Liquidators, Resolution Professionals and Bankruptcy Trustees 

(Recommendation) Guidelines, 2026 issued by the IBBI, observed 

that the CoC can recommend the name of the proposed Liquidator 

only either from the Pan India list of IPEs or from the Zonal list of 

the East Zone of the IP. It was further observed that despite 

repeated opportunities and specific directions issued by this 

Adjudicating Authority, the CoC has once again recommended the 

same IP from the IBBI panel pertaining to the South Zone and 

therefore, this Adjudicating Authority has no option, but to dispose 
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of the IA 1/2026 with the liberty to the RP and the CoC to file a fresh 

application with a recommendation of an eligible IP/ IPE. 

(xviii) The 7th meeting of the CoC was held on 18.07.2026 (continued on 

24.07.2026), wherein the  following deliberations/ discussion took 

place: 

(a) The members of the CoC unanimously concurred with the views 

of the RP to file necessary  application before this Adjudicating 

Authority for exclusion 220 days. The relevant extract of the 

minutes are as below: 

 

(b) The CoC with 100% voting share of the CoC resolved to appoint 

Sri Mannava Divakara  Sarma having IBBI registration No. 

IBBI/IPA‐001/IP‐P‐01192/2018‐19/11917 as the Liquidator for 



Page 38 of 57 

the liquidation process of the Corporate Debtor. The relevant 

extract of the minutes are as below: 

 
xxxxxxxxxxxxxxxxxxxx 
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(xix) Pursuant to the liberty granted by this Adjudicating Authority vide 

Order dated 03.07.2026, the Applicant filed the IA 6/2026 on 

09.08.2026 seeking for liquidation of the Corporate Debtor. The 

Applicant on 09.08.2026, also filed IA 348/2026 seeking for 

exclusion of 220 days (from 27.11.2025 till 30.06.2026, i.e. from the 

date of filing of IA 1/2026 to the date of its disposal), from the 

computation of the CIRP period. However, during the course of 

hearing dated 24.08.2026, the RP sought leave to withdraw the IA 

348/2026 and accordingly, IA 348/2026 was dismissed as 

withdrawn. 

(xx) The 8th meeting of the CoC was held on 03.09.2026, wherein the  

following deliberations/ discussion took place: 

(a) The RP filed an IA on 03.08.2026 for liquidation of the Corporate 

Debtor and to appoint Mr. Mannava  Divakara Sarma as the 

Liquidator for the liquidation process of the Corporate Debtor. 

The registry advised the RP that after the approval of exclusion/ 

extension of the CIRP  period, the IA for Liquidation of the 

Corporate Debtor will be numbered and listed.   

(b) The RP presented that as resolved and deliberated in the 7th 

CoC meeting held on 24.07.2026, the RP filed an IA 348/2026 

on 03.08.2026, seeking exclusion of 220 days from the CIRP 

period, which was dismissed as withdrawn vide this 

Adjudicating Authority Order dated 24.08.2026.  
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(c) The CoC instructed the RP to make an application to the 

Adjudicating Authority to extend the  CIRP period by 227 days 

from 16.02.2026 to 30.09.2026. The relevant extract of the 

minutes are as below: 
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(xxi) Thereafter, the RP filed IA 398/2026 on 09.09.2026 seeking for the 

extension of CIRP of the Corporate Debtor by 227 days, from 

16.02.2026 to 30.09.2026, in terms of Section 12 of the Code and 

Regulation 40 of the CIRP Regulations. 

7. It is noted that Section 12 of the Code provides for completion of 

the CIRP within 180 days and  the Adjudicating Authority, if satisfied, may 

extend the CIRP period beyond 180 days on an application filed by the 

RP based on the instructions of the CoC by a resolution passed at a 

meeting of the CoC by a vote of 66 per cent, however, the CIRP shall be 

completed within 330 days, including any extension of the period of CIRP 

granted and the time taken in legal proceedings in relation to such 
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resolution process of the corporate debtor. The Section 12 of the Code is 

reproduced below: 

Section 12: Time-limit for completion of insolvency resolution 

process.- (1) Subject to sub-section (2), the corporate insolvency 

resolution process shall be completed within a period of one hundred 

and eighty days from the date of admission of the application to initiate 

such process. 

 (2) The resolution professional shall file an application to the 

Adjudicating Authority to extend the period of the corporate insolvency 

resolution process beyond one hundred and eighty days, if instructed to 

do so by a resolution passed at a meeting of the committee of creditors 

by a vote of sixty-six per cent. of the voting shares.  

(3) On receipt of an application under sub-section (2), if the 

Adjudicating Authority is satisfied that the subject matter of the case is 

such that corporate insolvency resolution process cannot be completed 

within one hundred and eighty days, it may by order extend the duration 

of such process beyond one hundred and eighty days by such further 

period as it thinks fit, but not exceeding ninety days: 

Provided that any extension of the period of corporate insolvency 

resolution process under this section shall not be granted more than 

once.  

Provided further that the corporate insolvency resolution process shall 

mandatorily be completed within a period of three hundred and thirty 

days from the insolvency commencement date, including any extension 

of the period of corporate insolvency resolution process granted under 

this section and the time taken in legal proceedings in relation to such 

resolution process of the corporate debtor:  

Provided also that where the insolvency resolution process of a 

corporate debtor is pending and has not been completed within the 

period referred to in the second proviso, such resolution process shall 

be completed within a period of ninety days from the date of 

commencement of the Insolvency and Bankruptcy Code (Amendment) 

Act, 2019. 

8. The Regulation 40 of the CIRP Regulations further provides that the 

RP shall make an application to the Adjudicating Authority under section 



Page 43 of 57 

12 to extend the CIRP period, if instructed by the CoC.  Regulation 40 of 

the CIRP Regulations is reproduced below: 

Regulation 40. Extension of the corporate insolvency resolution 

process period.- (1) The committee may instruct the resolution 

professional to make an application to the Adjudicating Authority 

under section 12 to extend the insolvency resolution process period.  

(2) The resolution professional shall, on receiving an instruction from 

the committee under this Regulation, make an application to the 

Adjudicating Authority for such extension. 

Clarification: It is clarified that the resolution professional shall 

continue to discharge his responsibilities under the corporate 

insolvency resolution process, till the application for extension is 

decided by the Adjudicating Authority. 

9. We observe that the extension of the CIRP period has not been 

recommended by the CoC for resolution of the Corporate Debtor, but due 

to failure of the RP for placing the necessary resolutions under 

Regulations 39B, 39BA and 39D and failure to propose the Liquidator in 

accordance with law. We further observe that no useful purpose would 

be served by granting extension of the CIRP merely to keep the CIRP 

alive, when the CoC had already resolved to liquidate the Corporate 

Debtor and the liquidation application is being considered by this 

Adjudicating Authority.  

10. In view of the above, we  are  not inclined to allow the extension 

as prayed for in the IA 398/2026. Accordingly, the IA(IBC)/398/2026 

in CP(IB)/12/7/AMR/2025 is dismissed and disposed of. 

11. It is noted that there is significant decrease in value of the assets of 

the Corporate Debtor from Rs.125.34 crore as on 31.03.2018 (as per the 

audited balance sheet as on 31.03.2018, which was considered in the 2nd 
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meeting of the CoC held on 16.10.2025) to Rs.23.33 crore as on 

20.08.2025 i.e. CIRP date (which was considered in the 3rd meeting of 

the CoC held on 02.03.2026) as shown below:   

  Rs. Crores   
  31.03.2018 20.08.2025 

Fixed Assets   
Tangible Assets 125.34 23.33 

Differed Tax Net - - 

 125.34 23.33 

Currents Assets   
Inventory/ WIP 14.87 - 

Trade Receivables - - 

Cash & Bank Balances 3.29 - 

 18.16 - 

Total Assets 143.50 23.33 

 Such a wide variation requires detailed examination to identify the 

possibility of transactions under Sections 43, 45, 50, and 66 of the Code. 

12. It is further noted that as per the Audited Balance sheet as on 

20.08.2025 (CIRP date) filed vide Memo dated 16.03.2026, the 

Corporate Debtor has tangible assets of Rs. 23.33 crores as shown 

below: 
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 It is also noted from the minutes of the 4th meeting of the CoC that 

the RP submitted that the suspended Directors have furnished the details 

of freehold land of Rs.21.77 crores, which comprises of Rs.2.66 crores of 

book value of the freehold land, Rs.15.58 crores of Revaluation of fixed 

assets and Rs.3.53 crores of Land development activities. As per Para 

38 of the Indian Accounting Standard (Ind AS) 16: Property, Plant and 

Equipment, if an asset’s carrying amount is increased as a result of a 

revaluation, the increase shall be shown under the heading of revaluation 

surplus; however, no such revaluation reserve/ surplus is reflected in the 

balance sheet of the Corporate Debtor. Thus, the above submission of 

the suspended directors needs detailed examination to identify the 

possibility of transactions under Sections 43, 45, 50, and 66 of the Code. 

13. It is noted that the Regulation 39B of the CIRP Regulation provides 

that while deciding to liquidate the corporate debtor, the CoC is required 

to  make a best estimate of the liquidation costs and value of the liquid 

assets and if the estimated value of the liquid assets is less than the 

estimated liquidation costs, the CoC shall approve a plan providing for 

contribution for meeting the difference between the two. The Regulation 

39B of the CIRP Regulations is reproduced below: 

Regulation 39B. Meeting liquidation cost.- (1) While approving a 

resolution plan under sub-section (4) of section 30 or deciding to 

liquidate the corporate debtor under sub-section (2) of section 33, the 

committee may make a best estimate of the amount required to meet 

liquidation costs, in consultation with the resolution professional, in the 

event an order for liquidation is passed under section 33.  

(2) The committee shall make a best estimate of the value of the liquid 

assets available to meet the liquidation costs, as estimated in sub-

regulation (1).  
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(3) Where the estimated value of the liquid assets under sub-regulation 

(2) is less than the estimated liquidation costs under sub-regulation (1), 

the committee shall approve a plan providing for contribution for 

meeting the difference between the two.  

(4) The resolution professional shall submit the plan approved under 

sub-regulation (3) to the Adjudicating Authority while filing the 

approval or decision of the committee under section 30 or 33, as the 

case may be.  

Explanation.- For the purposes of this regulation, ‘liquidation costs’ 

shall have the same meaning as assigned to it in clause (ea) of sub-

regulation (1) of regulation (2) of the Insolvency and Bankruptcy Board 

of India (Liquidation Process) Regulations, 2016. 

14. We observe that the CoC in its 3rd meeting held on 02.03.2026 vide 

Agenda Item No. A9 has approved with 100% voting share of the CoC, 

the estimated liquidation costs of the Corporate Debtor at Rs.5.00 lacs 

for the period of 12 months, however, the value of the liquid assets has 

not been estimated and consequently, the shortfall and plan to meet the 

same has not been submitted by the RP. In view of the above, we direct 

that if there is any shortfall, the same shall be met by the CoC members 

in the ratio of their voting shares in terms of Regulation 2A of the 

Liquidation Regulations, which prescribes as below: 

Regulation 2A. Contributions to liquidation costs.- The liquidator may 

call upon the members of the committee to contribute the excess of the 

liquidation costs over the liquid assets of the corporate debtor, as 

estimated by him, in such manner and subject to such terms and 

conditions as approved by the committee.  

15. It is noted that the Regulation 39BA of the CIRP Regulations 

provides that the RP is required to submit the CoC’s recommendation to  

the Adjudicating Authority regarding exploring the possibility of 

compromise or arrangement during the pendency of the liquidation 
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application. The Regulation 39BA of the CIRP Regulations is 

reproduced below: 

Regulation 39BA. Assessment of Compromise or Arrangement.- (1) 

While deciding to liquidate the corporate debtor under section 33, the 

committee shall examine whether to explore compromise or 

arrangement as referred to under sub regulation (1) of regulation 2B 

of the Insolvency and Bankruptcy Board of India (Liquidation Process) 

Regulation, 2016 and the resolution professional shall submit the 

committee’s recommendation to the Adjudicating Authority while filing 

application under section 33.  

(2) Where a recommendation has been made under sub-regulation (1), 

the resolution professional and the committee shall keep exploring the 

possibility of compromise or arrangement during the period the 

application to liquidate the corporate debtor is pending before the 

Adjudicating Authority. 

16. We observe that the CoC in its 3rd meeting held on 02.03.2026 vide 

Agenda Item No. A11 has approved with 100% voting share of the CoC, 

that the RP and the CoC shall keep exploring the possibility of 

compromise or arrangement during the period, the application to liquidate 

the Corporate debtor is pending before this Adjudicating Authority. 

17. It is noted that the Regulation 39D of the CIRP Regulation provides 

that the CoC may, in consultation with the RP, fix the fee payable to the 

liquidator for the period, if any, used for compromise or arrangement 

under section 230 of the Companies Act, 2013; and the balance period 

of liquidation. The Regulation 39D of the CIRP Regulations is reproduced 

below: 

Regulation 39D. Fee of the liquidator.- While approving a resolution 

plan under section 30 or deciding to liquidate the corporate debtor 

under section 33, the committee may, in consultation with the resolution 

professional, fix the fee payable to the liquidator, if an order for 

liquidation is passed under section 33, for –  
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(a) the period, if any, used for compromise or arrangement under 

section 230 of the Companies Act, 2013; and  

(b) deleted 

(c) the balance period of liquidation. 

18. We observe that the CoC in its 3rd meeting held on 02.03.2026 vide 

Agenda Item No. A10 has approved with 100% voting share of the CoC, 

that the Liquidator fees shall be discussed and approved in the 1st SCC. 

However, we observe that after IBC Amendment Act 2026, the SCC does 

not exist and subsequently, no resolution has been passed in subsequent 

CoC meetings. 

19. It is noted that the Section 33 of the IBC prescribes that the 

Adjudicating Authority shall pass liquidation order of the corporate debtor, 

if before the expiry of the CIRP period or the maximum period permitted 

for completion of the CIRP under section 12, does not receive a 

resolution plan. The relevant extracts of the Section 33 of the IBC is 

reproduced below:  

Section 33: Initiation of liquidation.-  

(1) Where the Adjudicating Authority, - 

(a) before the expiry of the insolvency resolution process period or 

the maximum period permitted for completion of the corporate 

insolvency resolution process under section 12, as the case may 

be, does not receive a resolution plan under sub-section (6) of 

section 30; or  

xxxxxxxxxxxxxxxx 

it shall- 

(i)  pass an order requiring the corporate debtor to be liquidated in the 

manner as laid down in this Chapter;  

(ii) issue a public announcement stating that the corporate debtor is in 

liquidation;  
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(iii) require such order to be sent to the authority with which the 

corporate debtor is registered.  

(iv) subject to the provisions of section 52, declare a moratorium for 

the purposes referred to in clauses (a) and (c) of sub-section (1) 

read with sub-section (3) of section 14, which shall, mutatis 

mutandis, apply to the proceedings under this Chapter:  

Provided that provisions of this sub-clause shall not apply to legal 

proceedings in relation to such transactions as may be notified by 

the Central Government in consultation with any financial sector 

regulator or any other authority; and  

(v) pass an order appointing a liquidator for the liquidation process in 

accordance with section 34. 

(1A) Notwithstanding anything contained in sub-section (1), where the 

Adjudicating Authority is satisfied that the grounds mentioned in 

clause (a) or clause (b) of sub-section (1) of this section exist, it 

shall, before passing the liquidation order, consider an application 

made by the committee of creditors, in such manner and subject to 

such conditions as may be specified, by not less than sixty-six per 

cent. of the voting share, for restoring the corporate insolvency 

resolution process, and after considering such application, it may, 

by an order- 

(a) if the ground mentioned in clause (a) of sub-section (1) exists, 

restore the corporate insolvency resolution process to be 

completed within such duration as it deems fit, but not exceeding 

one hundred and twenty days; or  

(b) if the ground mentioned in clause (b) of sub-section (1) exists,–  

(i) restore the corporate insolvency resolution process to the 

stage of invitation for submission of a resolution plan, which 

shall be completed in such manner and subject to such 

conditions as may be specified; and  

(ii) provide the duration for completion of such restored 

corporate insolvency resolution process as it deems fit, but 

not exceeding one hundred and twenty days.  

Explanation.- For the purposes of this section, it is hereby declared 

that on and from the date of commencement of the Insolvency and 

Bankruptcy Code (Amendment) Act, 2026, the provisions of sub-

sections (1A) and (1B) shall also apply to the corporate insolvency 

resolution process of a corporate debtor initiated under Chapter II 

before such date of commencement, where the Adjudicating 
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Authority has not passed a liquidation order under sub section (1) 

of this section, and shall not apply where the liquidation order is 

passed. 

(1B) The corporate insolvency resolution process of a corporate debtor 

may be restored in accordance with sub-section (1A) only once. 

Explanation.- For the purposes of this section, it is hereby clarified 

that where the Adjudicating Authority does not receive a resolution 

plan under sub-section (6) of section 30 within the period provided 

under clause (a) or clause (b) of sub-section (1A) or rejects the 

resolution plan received by it during such period under sub-section 

(2) of section 31, it shall pass a liquidation order under sub-section 

(1). 

(2) Where the resolution professional, at any time during the corporate 

insolvency resolution process but before confirmation of resolution 

plan, intimates the Adjudicating Authority of the decision of the 

committee of creditors approved by not less than sixty-six per cent. 

of the voting share to liquidate or dissolve the corporate debtor, 

the Adjudicating Authority shall pass a liquidation order as 

referred to in sub-clauses (i), (ii), (iii), (iv) and (v) of clause (b) of 

sub-section (1) or a dissolution order under sub section (2A) of 

section 54, as the case may be: 

xxxxxxxxxxxxxxxx 

Explanation.- For the purpose of this sub-section, it is hereby 

declared that the committee of creditors may take the decision to 

liquidate or dissolve the corporate debtor, any time after its 

constitution under sub-section (1) of section 21 and before the 

confirmation of the resolution plan, including at any time before 

the preparation of the information memorandum.  

xxxxxxxxxxxxxxxx 

(6) Where a liquidation order has been passed, no suit or other legal 

proceeding shall be commenced, or if pending at the date of the 

liquidation order, shall be proceeded with by the liquidator, on 

behalf of the corporate debtor, except with the leave of the 

Adjudicating Authority and subject to such terms as the 

Adjudicating Authority may impose.  

(7) The order for liquidation under this section shall be deemed to be a 

notice of discharge to the officers, employees and workmen of the 

corporate debtor, except when the business of the corporate debtor 

is continued during the liquidation process by the liquidator. 
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20. As per Section 34 of the IBC, this Adjudicating Authority needs to 

refer to the IBBI for recommending the name of the Liquidator, which shall 

propose the name of an IP, other than the RP appointed for the CIRP 

under Chapter II. The Section 34 further provides that the Liquidator shall 

charge fee in such proportion to the value of the liquidation estate assets, 

as may be specified by the Board. The Section 34 is reproduced below: 

Section 34: Appointment of liquidator and fee to be paid.  

(1) Where the Adjudicating Authority passes an order for liquidation of 

the corporate debtor under section 33, it shall refer to the Board 

for making recommendation of an insolvency professional to be 

appointed as the liquidator and on receipt of the recommendation, 

appoint such insolvency professional as the liquidator. 

(2) On the appointment of a liquidator under this section, all powers of 

the board of directors, key managerial personnel and the partners 

of the corporate debtor, as the case may be, shall cease to have 

effect and shall be vested in the liquidator. 

(3) Any person who is or has been a personnel of the corporate debtor, 

or its promoter, or associated with the management of the 

corporate debtor, or engaged in a contract for service with the 

corporate debtor, shall extend all assistance and cooperation to 

the liquidator as may be required by him for the purposes of 

managing the affairs of the corporate debtor or performing the 

duties conferred on him under this Chapter and the provisions of 

section 19 shall apply in relation to liquidation and voluntary 

liquidation process as they apply in relation to corporate 

insolvency resolution process with the substitution of references to 

the liquidator for references to the interim resolution professional 

and resolution professional and references to the corporate 

insolvency resolution process with liquidation and voluntary 

liquidation process, respectively.  

(4) Notwithstanding anything contained in this section and section 34A, 

an insolvency professional appointed as a resolution professional 

for the corporate insolvency resolution process under Chapter II, 

shall not be appointed or replaced as the liquidator for the 

liquidation process of such corporate debtor.  
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(5) After an order of liquidation has been passed, the resolution 

professional shall forward to the liquidator, all records relating to 

the conduct of the corporate insolvency resolution process.  

(6) The Board shall propose the name of an insolvency professional, 

other than the resolution professional appointed for the corporate 

insolvency resolution process under Chapter II, along with written 

consent from such insolvency professional in the specified form, 

within ten days of the reference made by the Adjudicating Authority 

under sub-section (1). 

(7) The Adjudicating Authority shall, on receipt of the proposal of the 

Board for the appointment of an insolvency professional as 

liquidator, appoint such insolvency professional as the liquidator. 

 (8) An insolvency professional proposed to be appointed as a 

liquidator shall charge such fee for the conduct of the liquidation 

proceedings and in such proportion to the value of the liquidation 

estate assets, as may be specified by the Board. 

(9) The fees for the conduct of the liquidation proceedings under sub-

section (8) shall be paid to the liquidator from the proceeds of the 

liquidation estate under section 53. 

21. The Regulation 3A of the Liquidation Regulations provides that the 

CoC by a vote of not less than sixty-six per cent of the voting share, shall 

recommend the name of an IP from the panel of IPs prepared by the IBBI 

in this regard, for appointment as liquidator. The extracts of Regulation 

3A are reproduced below: 

“3A. Recommendation of liquidator by committee of creditors.  

(1) For the purposes of sub-section (1) of section 34 of the Code, the 

committee shall, prior to the passing of the order for liquidation, 

recommend the name of an insolvency professional from the panel of 

insolvency professionals prepared by the Board in this regard, for 

appointment as liquidator.  

(2) The recommendation under sub-regulation (1) shall be made by a 

vote of not less than sixty-six per cent of the voting share of the 

committee.  

(3) Upon receipt of the recommendation under sub-regulation (2), the 

Adjudicating Authority shall consider such recommendation while 

appointing the liquidator.” 



Page 53 of 57 

22. The IBBI on 18.05.2026 issued the ‘Insolvency Professionals to act 

as Interim Resolution Professionals, Liquidators, Resolution 

Professionals and Bankruptcy Trustees (Recommendation) Guidelines, 

2026’ (IBBI Guidelines), the Annexure-1 of which clarifies the area 

covered in different zones for selection of IPs as below: 
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23. Accordingly, the CoC can recommend the name of the proposed 

Liquidator either from the Pan India list of IPEs or from the Zonal list of 

the IPs under the East Zone as the Amaravati Bench (State of Andhra 

Pradesh) falls under the East Zone in the IBBI Guidelines. The CoC has 

recommended Mr. Mannava Divakara Sarma, bearing IBBI Registration 

No. IBBI/IPA-001/IP-P-01192/2018-19/11917, having a valid AFA up to 

31.12.2026, as the Liquidator of the Corporate Debtor. We observe that 

the name of the proposed IP is in the IBBI panel of IPs under the East 

Zone.  

24. In view of the foregoing facts and circumstances, this Adjudicating 

Authority observes that the CoC, in its 2nd meeting held on 16.10.2025, 

had already resolved with 100% voting share to liquidate the Corporate 

Debtor. Subsequently, pursuant to the directions issued by this 

Adjudicating Authority, the CoC, in its 7th meeting held on 18.07.2026 

(continued on 24.07.2026), recommended Mr. Mannava Divakara 

Sarma, whose name is included in the eligible East Zone Panel of IPs, 

for appointment as the Liquidator. Having regard to the fact that the CoC 

had already resolved to liquidate the Corporate Debtor, no resolution plan 

has been approved, and the CIRP period has not been extended, this 

Adjudicating Authority considers it appropriate to examine the present 

liquidation application under the applicable provisions of Section 33 of 

the Code. 

25. Accordingly, the liquidation order is passed under Section 33(1) of 

the Code, subject to the statutory requirements being satisfied, and the 
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appointment of the Liquidator is considered in accordance with Section 

34 of the Code, read with the applicable Liquidation Process Regulations 

and IBBI Guidelines. 

26. As a sequel to the aforesaid discussions, the Corporate Debtor, 

Sri Krishna Stockist & Traders Private Limited, is ordered to be 

liquidated under Section 33(1) of the Code with the following 

directions:  

(i) The Moratorium under Section 14 of the Code shall cease to have 

effect from the date of this order and a fresh moratorium under 

Section 33(1)(b)(iv) of the Code shall commence.  

(ii) Mr. Mannava Divakara Sarma, having IBBI Registration No. 

IBBI/IPA-001/IP-P-01192/2018-19/11917, is hereby appointed as 

the Liquidator of the Corporate Debtor for the liquidation process in 

accordance with Section 34 and other provisions of the Code, the 

Liquidation Regulations, and other applicable laws, as amended 

from time to time. 

(iii) The Liquidator shall make a public announcement stating that the 

Corporate Debtor is in liquidation, in terms of Section 33(1)(b)(ii) of 

the Code. 

(iv) The Liquidator shall exercise all the powers and perform all the 

duties as envisaged under the Code and the Liquidation 

Regulations, as amended from time to time. 

(v) No suit or other legal proceeding shall be commenced, or if pending 

at the date of the liquidation order, shall be proceeded with by the 
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liquidator, on behalf of the Corporate Debtor, except with the leave 

of this Adjudicating Authority and subject to such terms as this 

Adjudicating Authority may impose. 

(vi) The order for liquidation under this section shall be deemed to be a 

notice of discharge to the officers, employees and workmen of the 

Corporate Debtor, except when the business of the Corporate 

Debtor is continued during the liquidation process by the Liquidator. 

(vii) The Liquidator shall prepare the audited balance sheet as on 

Liquidation commencement date along with the reconciliation of 

assets reflected in the balance sheet with those considered in the 

valuation reports and the reconciliation of liabilities reflected in the 

balance sheet with those considered by the Liquidator and file the 

same along with the First Progress Report. 

(viii) The CoC may consider to conduct the Transaction Audit of the 

Corporate Debtor to identify the possibility of transactions under 

Sections 43, 45, 50, and 66 of the Code. If the Transaction Audit 

Report or any further examination discloses transactions, which 

prima facie attract Sections 43, 45, 50 or 66 of the Code, the 

Liquidator shall take appropriate steps and file the necessary 

applications before this Adjudicating Authority in accordance with 

law. 

(ix) The CoC and the Liquidator shall ensure that the liquidation process 

of the Corporate Debtor is completed within the estimated 

liquidation cost of Rs.5,00,000/-, as approved by the CoC and if 
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there is any shortfall, the same shall be met by the CoC members 

in the ratio of their voting shares. 

(x) The Liquidator shall charge such fee for conduct of the liquidation 

proceedings and in such proportion to the value of the liquidation 

estate assets, as may be specified by the Board. 

27. The Registry is directed to communicate a copy of this order to the 

Financial Creditor, Corporate Debtor, Liquidator, erstwhile RP, CoC 

through its Counsel, Registrar of Companies, Vijayawada and the 

Insolvency and Bankruptcy Board of India and other necessary parties 

forthwith. 

28. In view of the above, IA (IBC)(Liquidation)/6/2026 in CP(IB)/12/7/ 

AMR/2025 stands allowed and disposed of. 

 

     Sd/-           Sd/- 
 (Umesh Kumar Shukla)   (Kishore Vemulapalli) 
    Member (Technical)      Member (Judicial) 

 

~Anusha/ Krishna/ Naidu 


